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In the Privy Council

Sin. Manokarani Debi APPELLANT
Vs
Haripada Mitter and others RESPONDENT

Date of Decision : 24-02-1914

Acts Referred:

Citation : (1914) AIR(PC) 164

Hon'ble Judges : Ameer Ali, John Edge, Parmoor, Sumner, Lords Moulton, J1J.

Advocate : W.W. Box and Co., Hunter, Watkins, B. Dube, DeGvuyther, A.M.
Dunne, Upjohn, for the Appearing Parties.

Judgement

Lord Moulton

Their Lordships have had the case on behalf of the Appellant very fully and
forcibly put before them, and their attention has been called to the judgment of
the Judge at the trial, and to the judgment of the High Court in its appellate
jurisdiction. They are of opinion that the latter judgment, from which this Appeal
is brought, is a judgment based upon proper principles and upon a due
appreciation of the evidence in the case, and they can see no reason for differing
from it. They will therefore humbly advise His Majesty that the appeal ought to
be dismissed, and the appellant must pay the costs.
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